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Shri Kuldeep Bishnoi ¢ Speaker Sir, thank you very much for giving me this
opportuttity to speak. 1 stand in this august House to pay my deepest condolence o the
departed souls and to pay my respect and my sympathy to the aggrieved famibes.
Speaker Sir, for any human being it s the hardest occurrence which somebody suffers,
So, it is the responsibitity of the Government to be sympathetic towards those humarn
beings and at this time the duty of the Government towards these families becomes
even greater. The deaths of the great personalities have not unly cavsed loss to the
nation but also to the humanity as 2 whote. I pay my great and deepest eondolence to
the family members of the deceased as & whole. As you know the time has discredited
neroes and it is the family members of those deceased who have to live with apathy.
These great sculs like Bhairon Singh Shekhawat Ji, THgvijay Sinzh i, Banarsi Dass
Balmiki ji, Thakur Bahadur Singh it, Bharath Singh ji and other people foem Y
o 3 ST AR 4 TR £ U0 #rareire e e § AT AR TG E ¥ wT =
=it o o sgTafer SdE WA # 'They ail tived their life with integrity and with self-
respect. As a merober of this House, I feel that this House should pay condolence to two
more names which T want 1o add and they are Tara Chand and Suman. Eoth are from
Mirchpur village and if we add their names in the obituary 9 TE armen ¥ i ge wEA
o Ry TR wEEr A s TE N K 5 i TRETE T e HA

Mr. Speaker : Hon'ble Members [ associate myself with the obituary references
made by the Hor'ble Chief Minister and the feclings expressed by other Members of
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the Houge, During the last Session and the present Session many renowned personalities
have passed away.

| feel deeply prieved on the said demnise of Sarvshri Bhairon Singh Shekhawat,
former Vice-President of India, Digvijay Singh, former Union Minister of State, Banarsi
Dass Balmiki, Thakur Bahadur Singh, Bharath Singh, former Members of Haryana
Vidhan Sabha all the freedom fighters and Martyrs of Haryana whose names have been
mentioned by the Hon'ble Chief Minister, the persons who lost their lives in a Plane
Crash Tragedy on 22nd May, 2010 at Mangalore, all the persons who lost their lives
due to cloudburst in Leh, 24 Kanwarias of Gurgaon District who lost their lives in a
road accident in Umrarkhand, 38 persons who lost their lives in massive flash foods in
Haryana in July and August, 2010, 21l the persons who lost their lives in Naxals attacks
by Maoists, 2 girls and 6 women who died due to electrocution incident in Mawat and
close relatives of Members of this House.

Shri Bhatron Singh Shekhawat was not only a renowned personality of Rajasthar,
but by virtue of his qualities he also became s national feader who occupied the
prastigicus post of Vice-President of India. _

Shrt Digvijay Singh remained Member of Parliament for 5 terms and he also
remained Union Deputy Minister for about 10 years. He was a great statesman and an
able administrator,

Shri Banarst Dass Balmiki was a Member of this House during 1982-1987, He
wag a great social worker and worked hard for the upliftment of poorer sections of the
society,

Thakur Bahadur Singh was also 2 Member of this Houge during 1982- 1987, He
worked tirelessly for the welfare of the farmers and other weaker sections of the society.

Shri Bharath Singh was elected to this Houze in 1991, Ie was a committed social
warker, ‘

The freedom fighters and Martyrs are always remembered hy the society due to
their selfless service to the society and deep love for the country and countrymen.

It is very unfortunate for the persons who lost their lives in natural calamities
and accidents and their untimely deaihs left their families in a gragic sitvation. The
society, as 2 whole should take special care of all such persons,

Mr. Speaker : We have lost our many dears and nears and their absence will be
felt by all of us for long,

I pray to Almighty to give peace to these departed souls. T will convey the
feelings of this House to the bereaved families. Now, Erequest all of you to kindly stand
up 1o pay homage to the departed souls for two minutes.

{At this $tage; the House stood in silence as a mark of respect to the memory of
deceased for two minuies,)
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Mr. Speaker : Hon'ble Members, now, the Questions Hour starts.

areifipe wod J@T 191
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Depleting underground Water Table

#301. Shri Ram Pal Majra : Will the Agricultre Minister be pleased to state
whether the underground water table is depleting in the State; if so, the area-wise
details thereof togetherwiih the steps taken to check the depletion ?

. Agriculture Minister (Sardar Paramvir Singh) : Yes sir. The requisite details
alongwith the steps taken to check the depletion of ground water are praced on the
Table of the House.

Districtwise average depth to water table and decline from June, 1999 to
Tune, 2010,

Sr. District : Period - Decline

Nao. ‘ Depth to water table June, 1992 to
{meters) Jung, 2010
Tune, 1999 June, 2010 {meters)

1 2 3 4 5

1. Ambala 5.45 10.61 5.16

2. Bhiwanmi 16.19 22.14 5.95

3, Faridabad 871 13.56 4.85

4, Fatehabad - 642 20.59 14.17

5. Gurgaon 15.22 2497 975

6. Hisar 5.87 B.22 2.35

7. Jind 5.92 12.67 6,73

8. “Thajjar 4.49 549 1.00

9. Kurskshetra 16,72 29.83 13.11

10. Kaithal - 778 20.24 12.46

11. Karnal 7.59 16.98 9.39

12, Mahendergarh 25.01 46,70 21.69

13. Mewat 7.14 11.58 d4.4d

Palwal 572 2.97 3.25

._
&
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I 2 3 4 5
15, Panipat 853 16.02 7.49
1G. Panchkula 11.17 15.92 4,73
17. Rohtak 3.80 4.35 0.55
18. Rewari 13,07 23.08 10.0]
19, Sonipat 5.33 £.34 m
20, Sirsa ' 0.45 17.28 7.83
21, Yamunanagar 7.13 13.34 621

State Average 9.36 16.71 7,35

Steps taken to check depletion of ground water table ;—-

L.

6.

Haryana State preservation of Sub Soil Water Act, 2009 has been enacted
which prohibits sowing and transplanting of paddy before 15th of May
and }3th of June, respectively.

- Agriculture Department has infroduced a State Plan Scheme from the

year 2003-06 viz. “Accelerated Recharge to Ground Water” to recharge
the ground water in water deficit areas of the State. Unider this scheme,
418 Rain Water Harvesting structures have been constructed ] Mareh,
2010. A target of construction of 80 rain water harvesting structures has
been fixed for the vear 2010-11.

frrigation Department is taking remedial measures by implementing
various recharging schemes. 27 recharge schemes have been vompleted,
3 schemes are in progress and 18 more such schemes are proposed to be
implemented in the State during 2010-11.

Haryana Urban Development Authority and Urban Local Bodies
Department have made it mandatory for all govt. buildings and all private
houses in HUDA Estates as well as Municipal Arsas having roof top
surface area of 100 sq.m. or more o have a Rain Water Harvesting
Structure.

Rura] Development Department has spent an amount of Rs. 119,00 crorvey
during the period 2006-07 to 2010-11 (upto July, 2010) on watershed
development projects under Desert Development Programme (DDF) and
Integrated Wastelands Development Programme (IWDP). Water
Conservation and Water Harvesting is being given the top most prierity
under MGNREGS and so far an amount of Rs. 95.17 crores has been spent
on water conservation and water harvesting.

Agriculture Department is also implementing national Watershed
Development Project for Rainfed Areas (NWDERA), Flood Prone River
(Ghaggar) and Sub Mountainous Schemes under which activities like -
water harvesting structures, pully plugging, check dams, percolation
embinkments etc, are taken up. During 201011, a budget provision of
Rs. 612.00 lakhs has been made under the scherme.
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[Sardar Paramvir Singh]

7. Agriculture Department is encouraging the farmers to adopi Drip and
Sprinklers for irrigation to economize the use of irsgation water. Subsidy
@ 50% of the cost or Rs. 7500 per hectare for the promotion of Sprinkler
system is being provided. An amount of Rs. $0.00 crore has been kept for
this purpose during the year 2010-11.

8. In order to prevent sgepage and gvaporation losses, the depariment 1%
providing subsidy to the farmers @ 50% of the cost or Rs. 60,000 per
beneficiary for laying of Underground Pipe Line System. An amount of
Rs. 40.00 crore has been kept for this purpose during 2010-11.

9. Land leveling with laser levelers is being promoted. This saves about
20% of irrigation and improves rop production. Govt, has procured
100 No. of laser levelers which are given to the farmers on custom hiring
basis.
10.  Zero tillage technology is being promoted which saves about 15% of
irrigation water, ;
1. Massive Awareness Campaign has been launched to educate the farmers
regarding conservation of groundwater and judicious use of irrigation
water. Farmers are being advised fo grow less water intensive crops.
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Mr. $peaker : Mr. Majra, Please take your seal. Now, Smt. Kavira Jain, MLA
may put her question.

IS U wedr 223

(e T AT e el FRe O, TR # gofwg =t of | TEfey 98

2 geT T
i WY TR 226

(5T T WA T wade fire, e § Sulted e &1 gHiey TE e

T2 g T

Wi sre e 232
(5 T A G S e i, e ¥ a1
FET YET T

Compensation of Land

#913. Shri Kaki Ram : Will the Trrigation Minister be pleased to state whether
it is a fact that the compensation of land of residents of Morkhi village acquired for
Parana, Gangoli Drum, in Safidon Constituency has not been paid so far; if 50, the
reasons thereof and the time by which the compensation is likely to be paid ?

Finance Minister (Capt, Ajay Singh Yadav) : No Sir.
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Up-gradation of Primary School

*235, Shri Pirthi Singh Nambardar ; Will the Education Minister be pleaged
to state whether there is any proposal under comsideration of the Govt. to upgrade the
Primary Schools of Ward No. | and Ward No. 2 of Narwana ¢

Smt. Geeta Bhukal Mataphail (Education Minister) : No, Sir.
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Mr. Speaker : Pleage listen to me. This is not the way. (Interruptions)
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Schools will be covered in 2010-201 1,
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ot onet o wefee B § 7 Have you taken the permission to spesk ?
Shri Aftab Ahmed : No, 5ir-

Mr. Speaker : Then please sit down.

Locat Area Development Fund
2264, Shri Anil Vij : Will the Finance Minister be plcased to state—

(@) whether there is any proposal under consideration of the Government to
grant Local Area Development Fund to all the MLA's of Haryana; and

() if 50, the amount likely to be granted ?
Finance Minister (Capt. Ajay Singh Yadav) !
{a) No,Sir.
(b Question does not arise,
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Mr, Speaker : Please take your seat. Next question.
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Mr. Speaker : No, no. Please take your seat.
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Mr. Speaker : ] am on my legs. Please take your seat. {Interruption) Gurjar Sahib
please take your seat.
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Majra Ii, take your seat.
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Repair of Roads in Charkhi Dadri

+229. Shri Satpal Sangwan : Will the Urban Local Bodies Minister be pleased
10 state whether it is a fact that all the roads in Municipal Committee of Charkhi Padri
arc in a very bad condition; if so, whether there is any proposal for the repair/construction
of these reads in the near future ?
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Shri Anil Vij 5 Speaker Sir ....o.ooeeeee.
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M. Speaker : Vij Sahib, this is the difficulty with you. You are always in high
speed. (Noise and Tnterruption). Please take your seat. (Noise and Interruption).

o TR ey e - omemel MRIEA, w2ty o) e fen & wen ol gwE B g
e &1 ot gfies ad & AR 03 TRET. ) T S S e forg o S 4
T e el g i o w3 g & A w oA W g B weE e e
S & v & g wEA TRl & 8 3T werE = wmae a4 sy T $ ) T T TR
T T T rgfiE SR § werer ET W wer § @ wud fy i T W
% fs g o & St aEl R A gAR R ¥ oy piewy §1 WL T8 W Y T
afEyl, g Tl g st dree e w ave frw g € Rpme di ey s
&, S T T L e S s A e T ©7 e A wiE e gR 8
sifr gE wEE S BT P e W T B vl | A # arris TN W T R U T9E
e = i SE ¥ g T EY & i T S TR T S § 9Ee! T ARSI
¥ e TeEeE BT

————

Repair of Roads in Narnaul

#9233, Rao Narender Singh : Will the Urban Local Bodics Minister be pleased
o state-— :

{a) whether it ts a fact that roads of Narnaul Town are badly damaged; and

(b if so: whether there is any proposal under consideration to rapair the said
roads ?

e w=it (ot e e )

(@) &, ofE S OATE SRR, 20140 F 4T o} 3 T A R 26 T
wir ey 71 € 1
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ity o o T

i s i« onmel WEtwa, # anmd HE @ R S W w ERT B w
et wed! 3 fory woie # e ¥ 2 E T 26 BRI FEE ST qER o FarEd
it 1 T e faperh R wd R 2 |

o sraee T RS - anmy FEYRY, 26 Fewl & AT 20310 @ B T @
g S Ty T 1200405 F B 160 A I @ Y &, 2005-06 & 313
oo ot 7, 2006-07 208 T T R WY 2008-09 7 3 7 71 T G 6T T
A 2009-10 ¥ 7F TS 94 T Wy f T AR W o dveT SR fg T E
w203 T SO F YRHER A W o Ry o | e TR & FRfE v
iRy e e W T 5035 TRIg T F AT e e T T & S A
s o0 fwe et & ge@a wa € Bl Fel g4 TRT ET
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Mr. Speaker : Hon'ble Members now question hour is over.
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| Bus Depot and Sub-Depot of Haryana Roadways

#2342 Sh, Aaftab Ahmed

Sh. Naseem Ahmed}: Will the Transport Minister be pleased to

state—
(2) whether there is any proposal under consideration of the government {0

mect the long pending demand to creat separate Bus Depot, Nuh at Mewat
and Sub-Depot at Ferozpur Thirka; and '

(&) the number of Haryana Roadways buses plying in Mewat Disgtrict on
diffarent routes ?
afrare et (oft ST SETer 9v) -
@) AT s,
(@) s TR AR g e Ry # 31 R W TR 62 T SR
Wi vt
Repair of Dabwali-Sangria Road

-~ #7241 Sh. Abhay Singh Chautala: Will the PWD (B&K) Minister be pleased
10 state- ‘

{a} when the Dubwali-Sangria road was repaired;

(b) whether the repair work of the above said road is 1o be done by the
Haryana Government of by any other ageney; and

(¢) the time by which the above said road is likely to be repaired 7

mzﬁf&mh(mﬁeﬂwﬁﬂﬁaﬂﬁwﬂvﬁﬁqmam: '

(@) SE kW GEE 31.25 Rt & for for st 2,15 @ fpsft 3152 7%
& wgw 0¥ 20 B, e W) Hivew wrEie o ol firrae, 2005 ¥ I,
2006 ¥ o & Fur 9w fEA, 0 F 2.15 fap.ef1. b1 TR 4R T B
T, 2007 ¥ fpan T An! . '

(@) wudER e AT B s el T W T P A, (T 8

 qred TEn BN AR S

M T e aR A ) Tefy t w9 TeE WA W
3] BEE, 2010 T B &T i

Diging out the Saraswati River

#7262, Sh, Ashok Kumar Arova: Will the lrrigation Minister be pleased to stale
.whether there s any proposal under consideration of the Government to dig out the
Saraswati river from Pipli to Jyotisar; if 50, the time by which the work 13 likely to be

siarted thereon ?
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Ty wft (e ooy R ameay : @i aftar o, wewdt 5 @t @R @ 9 W
w1 gfeamn et e i @e) & fftey deevt @ gelw TN @ Ioee ¥
et 2g siamm et R mitwseo) (gon 5 o0 99T & Rl SR anee
fray rvdyan

Supply of Water up to the Tails
*282. Rao Bahadur Singh : Will the Irrigation Minister be pleased to state—

(a) whether it is a fact that the canal water is not reaching up to the tail in
Nangal Chaudhary Constituency;

(b) if s0, the steps being taken by the (_:()w,rnm(,nt for supplying the canal
watet up 1o the tail; and

(&) thetime by which the damaged canals are likely 10 be repaired in Nangal

Chaudhary Constituenpev ?
T A (e sy R mEey

@ wt s oY)
) T T YRR T TOTE! & vl o sey wwrel o wrd fewm W wmr
e T welreh o vt @ v e @) awd Yy e e %
1526 & T ®) $1Ma @ T T ara ae, 2000 4 wfiwd & o g
&1 Byt § g o w7 & FO0 3132012 w UW W feran W

(M =i Egd Rreta A Al R @) wee 30.6.2010 T w9
T

Lease/ Allotment of Land by HUDA

*256.  5h.AjaySimgh Chautala | ) the Chief Minister be pleased
Sh. Krishan Pal Gurjar
i state—

(#) whether it is a fact that the Haryana Urban Development Authority has
leased out /allotted prime land 1n Sector-29, 52 ete. of Gurgaon, during
the pericd from 31.3-2009 to 31-7-2010, for setting up amusement parks
to a private party; if so. the procedure adopied to ailot the said tand;

(b} the name(s) of the company, partner, proprietor(s) to whotn the land a3 at
{ay above has been allotted;

(c} the term and conditions for allotment of the Land as at {a) above and

(d) detail of the representation(s) if any, received by the State Govt, authorities
from any resident or federation regarding the allotment of land as at (a)
above along with the action taken thereon 7
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Loss to Life & Property and Crops due to Floods

Dr. Ashok Kashyap : Will the Irrigation Minister be pleased to state—

whether it is a fact that the crops of the farmers are being damagead and the

boss is being caused to life and property due to floods during the rainy
season every year in the village Chogama, Hansu Majra, Chandrao, Kharak,
Burj, Garhi Birbal, Tapu. Labkar And Mussepur ete. of Indsi constituency

. situated on the bank of the Yamuna river; and

(b)

if s0. whether there is any scheme under consideration of the government
to solve the above said problem togetherwith the time by which the
above said scheme is [ikely to be implamented 7
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Number of sanctioned Posts

26. Shri Parminder Singh Dhull : Wikl the Education Minister be pleased to
statg—.

(a) the total number of sanctioned posts in Government Post Graduate
College, Jind; and

(b) the time by which vacant posts are likely to be filled up in the abovesaid
college 7
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Roads constructed by HSAMB
2%, Shri Ram Pal Majea : Will the Agriculture Minisler be pleased (o statge

(2) the kilometers of roads constructed by the the Haryana State Agricultural
Marketing Board from March, 2005 till-to-date; and

(b) the districtwise details of the roads constructed togetherwith the names
of villages and the distance in kilometers thereof 7
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Repair of Roads by HSAMB
27. Shri Kali Ram : Will the Agriculture Minister be pleased to state-

{73 whether there is any proposal under consideration of the Government to
repair the following roads of .S A M.B. in Safidon Constituency :—

(i) Morkhi 0 Bhudana;
(if) Malikpur to Didwans;
(iti) Radh to Dera Malivawala;
{iv} Kabwa to Pillukhera;
(v} Bagru Khurd to Aichra Khurd;
{vi) Ritoli to Muwana; and
(b) if 20, the timé by which these roads are likely to be fcpa‘lred ?
Pt wi=h (FREr aewi fie) | '
@ e, sl o, cew o (v) T X TE < I e, = e s R
(FEE T He iy T & ey & el w1 cooo F wesg @ @ vd By
() T TR (i), (i) TG (iv) B AL A, 2011 9 F @9 WE () F (i) B |
weEyy fyerre, 2011 T T B @ wEE &

List of Ayurvedic Medicines
31.  Shri Naresh Sharma: Will the Health Minister be pleased o state—

{a) whether Ayurvedic Medicines prescribed by the Doctors are reimbursable;
and

(b) if 30, the list of such medicines which are reimbursable may be made
avarlable?

Prear =it (ofimedt ey wrerden)
@) o, e o
(@ W ETmat Wi A ¥ ot e vee £

LIST OF MEDICINE

ASWA 4 Daaksha g Loh 12. Sarivadi
L. Arvind 5 Kanika 9. Lodhara 13, Usheer
2. Chandan 6. Karpoor i, Patrang 4, Angur

3. Chitrakadi il, Pippalya 15. Bhringraj

7. Kumari
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16. Mriganmad 3,
17. Kushmand 6.
8. Khazoor
19, Kalmegh 1
20, Punarawa 2
24, Phal 3.
22, Parsikyavani 4
. ARISTHA 5
1. Abhya 0
2. Amrita 7
3. Arjima
4. Ashoka 8
5. Ashwangandha 9
6. Babbula 10.
7. Toraksha 1.
8. Dev Darvyadi 12
9. Danti 13.
10, Dashmoola 14
11, Jirakadi s
12, gutjarishta 6.
13. Khadira -
14. Punarnawa 18
15. Rohitak 10,
. 16. Saraswata 2.
17, Sarivadi 2L,
18. Vidanga
19. Vasa 7.
ARK. 23.
1. Ajwain 24,
2. Gauzban 75,
3. Paudina 6.
4, Saunf

wlrgToT frems |t

'Sapét Amrit
Yawari
BHASAM

. Abharak
. Adhrak Stav

Akik

. Banga

. Godanti Hartal
: Hajarlyéboud
. Jahar Mohra

Kathai

. Kaparbika
. Kasis

Kharpar
¥ukutandtwak

‘Loh

Madur

Mayur
Chandrika

Mukta
Mukita Shukti
Nag

. Parna

Parwal
Ropya

Ropya
Makshik

Shankh
Shring
Shulkti
Swam

Swarn
Makshik

27.
28,
29,
30,
3.
. Vikrant
EXR
34,
13,
36.
37,
38
39,

40.

41,
42,
43.
44,
45,
. Sangegyyud
47.
48,
49,

th e L k2

"Tamra
Tankan
Trivang
Tuburi
Tuth

Yashad
Bairpathar
Bal Mandur
CGomaid
Hartal

Kant lob

Karishn
Abhirals

Madhu .
Mandur

Mund Loh
Manik

Nitarm
Swethabhark

Sangejarahat

Tinkshan Loh
Tal Sindur
Jahar Mohra
CHURAN

. Agnimukh

. Atishtadi

. Ashawgandha
. Avipatikar

. Balchtut-

bhardhar
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. Bagrakshar

. Bitwadi

. Bhuwneshwar
. Dadimashtak
. Eladi

. Gangadhar

Bharit

. Gangadhar

Laghu

. Gangwasthak
. Jatiphaladi

. Kukubhadi

. Lawangadi

. Lawanbhaskar
. Lai

. Maha-

sudharshan

. Marsingh
. Namak

Sulernani

. Panch Sakar
23

Shiwashar-
pachan

. Sitopladi
25
26,
27.
28.
9.
30,
3l
32
33,

Shuntheyadi
Somkalp
Talishadi
Triphla
Veshwanar
Yawani Khadra
Atees '
Ajmood adi

Astanglawan



3,
35,
36.
37,
38
39.
40,
a4l
432,
43,
, Kadhiradi
45.

59.
. Maridurec‘hak
6l
6.

Amalkyadi
Agnisandipan
Bhararni
Chandanadi
Chitarokadi
Chopchinyadi
(yokshuradi
Hingwadi
Jirak

Fwarajaita

Lawan
Teriteyadi

. Nagkesar

. Alashwi jadi
. Rakt Ranjan '
. Raichak

_ Shtabreyadi

. Shivashar-

pachan

. Sudarshan

_ &udh Gandhak
.. Ugarandha

. Apasimar Ripa
. Vijay

. Lakashyadi

. Bhrit Lawang

yadi

Mulervirechan

Neembadi

Nindrasagar

63,

sreeifrs wee @ SR

Pusfiya nug

; Sarnuderadi
65,

Sarapgandha

. Sargvat

- Shantivardhak

GUGGULL

. Amritadi

. Duranarmari

. Gokshuradi

. Kanchnar

. Kashore

. Lakshadi

. Mahayogrdj

. Navak Pashika
. Pathyadi

Guggulo

. Panchiikt Ghrit

Gugguly

. Puparnavadi
. Rasnadi

_ Saptavinshts
. Singnad

. Trivodshankh
. Yograj

. Panchgat Lo

. Rasnadi

MADOOR

. Punarnawah
2
3
d,

Sothhari
Triphla

Triushnadi

KUPT PAKWA

1.

Z
3
4
5
é,
7
8
9

10.
11,
12,
13.
14,
1S,

16,

17

1%,

L]
magadhgawa]

Mall Sidhoot

. Ras Sindoot
. Sawarn Bang

- Swarn Sindur

Tal Sindhur

- Tamra Sindur
- Astamutti
- Darad Sindur

Manikay Ras
Nag Sindur
Panch Suta
Famir Pannag

Sawatn
Bhabuti

Swarhra
Vangeshw

Shadgunaba-
lijant

Tripur Bhairav
Ras

Vethit Puran
Chand

iLOH

. Amalpintantak

loh

. Chandanadi
. Chandramrit
. Dhatri

. Gaduateadi

. Medoharvidng

adi
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7. Mavayas

8.
2

(.
11
12
13.
14.
135
16.

i7.
18

0.
11

Pipleadi

Putpak
Vishimjwara

pradarantak
Pradari
Rakipintatkat
R.oh itak
Saptarmurit
Sarvjvahar

Sarvjvahar
Vreiht

Tapyadi
Vishwjwara-
ntak

. Vidanghadi

. Yakritari

. Yakit Plihahari
. Amalkeadi

RASB

. Agni Kumar
2. Agni Sandipiln
3. Agasti Sut Raj
4, Ajirana Kantak
5, Amar Sundasi

6.
7
g
9

Amir

 Amrit Arnava
. Amvatasi

. Anand

Bhairwa
Arsh Kuthar

Ashwa
Kanchukl
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12. Bangeshwar 37, Hridayye-
13. Bal Rogantak shwar
14. Bahu Mutaltak 38 Hc111;arbl-1
I5. Basant Pottali
Kusmakar 39, Jays Mangal
16. Basant Malti 46. Kalaptaru
17. Basdnt Tilak 41. Kalyan Sunder
Basant
42, Kal Kut
18. Bnuw
Neshwer 43. Kam Dhenu
18, Chaturbhuj 44. Kam Dhudha
20. Chalur Mukh 43, Kanak Sunder
21, Chandera 46. Kaph Kety
Kalan 47, Raph
22. Chander Chintamant
Shekher 5 K
. Karpoo
23, Chander Kant poor
24. Chander Amrit 9. Karavyad
25, Chandranshu 50, Krimmudgar
26. Chintamani 1. Kasturi
Chaturn Bhairay
27. Dantudbhead- 3. Kasturi
gadant, Bhushan
28 Ekangvir 53. Kusht Kuthar
29. Gangadhar 24, Kumndeshwar
30. Gandha- 55. Kumar
krasayan Kalayan
31. Gandhak Malg 36 Laghu Malni
Kand Basant
3% C:jdrbh , 57, Laxmi Naryan
Cintamani N
33, Garbh Pal 58, Laxmi Vilas
34. Grahni Kapat 59. l“axm_' Vilas
Nardiyva
35. Gulm Kalanal 60, Lila Vil
. Lila Vilz
36. Hridayaranava HE VRS

ol

Loknath

62,

63.

&4,

63,

65,

0.

71,

77.
78.
79,

80.
81

83,

Maha

Nriptti Balbh
Mahagandlak
Rasayan
Mahaa-
warankush

Maha Laxmi
Vitas

. Mritunjays
67,
68,

Mrigang

Mukta Fanch
Anuit

Nasht Pushp
Antak

Nagarjun
Abhrak

Nityaudya

. Panchpane-

hana

. Panchvaktra
74,
73,
76.

Peushvail:
Nirpati Valbh

Partap
Lankeshwar

Padrantak
Padargipu

Parwal
Panchamrit

Ramban

Shirah Shul
Vajar

. Shul Gaj

Kesari

5idh
Praneshwar
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3. Shringar
Abhra

83, Swash Khutar

86. Swas
Chintarrami

87. Srariti Sagar
88. Somnath

8. Sut Shekar
9. SutiKari -
91. Sutika Vinod
92, Sutika Bharan

3. Swachand
Bhairav

94, Swarn Malin;
Basant

93. Samir Panag

9. Samir Gaj
Kesari

97. Tarkeshwar

98. Tribhawan
Kirti

99, Trinetra

100. Trilokya
Chintamani

101. Vatraj
102. Vat Kulantak

103. Vat Rakat
Antak

104, Vat Gaj

Ankush

105, Vat
Vidhwansak

106. Vat Chintamani

107, Vidhyadhar
Avara



108, Yoghendar
109 Amrit‘\fanjari
110, Agani

Iii. Bolbadh

112, Balark

113, Bhuth Bhairav
14 Ras Raj

115, Rasmankya

116. R.atangarbah

Pottal

117. Rattiagiri

118, Sanipat

£ w3

Lin

e~k O

Bhairav
TAIL
Anu

Bala

. Bilwadi
. Chandan-

balanksha

. Dantroghar

lakshad

. Cirahani Mihir
. Irimadad

. Jatavadi

. Kasisadi

. Kiratadi

. Kiratadi

Virahat

. Kubjaprasarin
. Kumkumadi

. Kashar

. Lakshadi

. Mahanaryan

31

32

33
3.
35
36.
37
38
39,
40.
41,
42.
43.

sy v ud e

. Mahamash

. Mahama-

rishadi

. Mashablaadi
, Mahachan-

dapadi

. Nirgundi

. Panehgun

. Pind

. Prmeshmir

. Punarnamadi
. Shadbindy

. 3andbawadi
. Shrigopai

. Shusakmuladi

., Trushati

Parasaring

Vasachanda-
madt

Vrihatsand- |
wadl

Vran Rakshas
Vyaghrani
Mahanaryan
Chandan
Chalmogra
Dalchini
Errand
Lawangh
Acladhi
Malkangini
Nilgiri

- Neem

45,
46,
47,
a3,
49,
. Bhalatak

1. Khadirwad

57.
58.
39,
. Shatawari
6l
62.
63,

. Arjuna
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Sontradi
Tarpin
Bakuchi
Bringhraj
Bilwadi

. Karan

. Karanj

. Karpuradi

. Mahabringhraj
. Mahavish-

wgarbh
Mahabala
Mahasadi
Shanbhpushpi

Vatnashak
Valharsaneh

Vishny

YATAK

. Mandoor

. Shilajatu

VATTI

. Agnitundi
. Amarsundari

. Amvatori

Amrita

. Arshogant
. Arshiita
. Arogyavardini
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. Ak

. Bhagottar

. Bidlavanadi

. Bharami

. Bardhivadhika
. Chanderpr-

abha

. Chitarkhadi

. Drakshadi

. Dugdha

17. Duralabh Ras

Bhrita

. Eladi

19, Gandhak

0. Hingwadi

21, latifalwadi

. Karanadi

. Kankayan

. Khadiradi

. Krimighatini
. Kesharadi

. Kshudhavati
. Kutagajhan
. Lvangadi

. Manakadi

1. Pak Plihar

. Prabhakar

. Sanrhetani

. Sukravaiti
. Shir Shul Har
. Rajvaui

. Suranjanvatti
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28. Mahasankh 66. Garahanihar
30, Marichyadi 67, Galagand-
40. Mechmudgar vinashini
41, Paneeya 68, Jawarghani
Bhakta 69, Karpur Hing
42. Panehtikta 7. Mandoor
Ghan 71. Mulktadi Vatti
43. Paranda 72, Madhyrantak
44, Rajhparvartini 73 Maanorna
45, Rason 74. Naag
46. Shankh 75. Vajrvatli
47, Shivagutika RAS (Contd.)
48. Shilajitwadi 119. Bangashwar
49, Sahchar pak Brihit
50, Sanshamani 1201 Chinlamani
51. Sarvagandha 121. Chander-
52, Sarvagandha “yodya
dhan 122, Chanderyodya
53, Sobhgya Bhalalk
54, Sanjivini 123, Chanderamrit
55, Shubveriini 124. Durjanapas
56, :Shukraam Fitak 125, GaHl Kuslhari
57, Sarivaui Va2 GAIORVinod
58. Tindukadi 127. Gianodya
59, Updanshari 128, Hinguleshwat
60. Vistuchikantak 129. ichabedhi
61, Viyoshadi 130, Jawar K esari
62 Aptanirakari 131, Jalodarari
63. Abhvamodalk 132 Jwarmurari
64, Abdhanp- 133, Jwar Ankush
nahar 134. Jwahar Mohra
65, Gulama 135. Jwzhari
MNashan Abhrak

136. krim Khuiar
137. Kesh Kestl

138 Kamdhud-lia
Muktashal

139, Kasturi
Bhairav Rasg
Bhrit

140, Krishn
Chturamukh

141. Kaph Ketu

142, Loknath Swran
Sahit

143, Swarn Sahit
Sut Shekhar

144, Mahajawa-
rankush

i45. Mahamirtun-
jaya

146. Mahavat
Vidwansakh

147. Madhu Malini
Basant

148. Nitva Anand

149. Nidrodya

150, Pushpdhanwa

151, Pardrari

152, Parmanand

153, parmeh Gaj
Kesart .

154, Parwal Panch
Agnril Bhrit

153, Panchnan

156, Puranchand-
erodya

157, Panch Amrit

158, Sarwang
Sunder

[3 T, 2010

159. Sidh Sagmi
Vilas Ras -

160. Sidh Makkar
Dirwaj

161, Swarn Sut
Shekar

162. Swarn Grahing
Kapat

163, Sarvate
Bhadwa

164, Talkeshwar

165, Tarun Jwar

166. Trivikarm

167, Updanshkar

168. Updansh
Kuthar

169. Updansh
Surya

170. Unmad Gaj
Fesari

171, Unmad
Bhanjan

172, Vanti Flaril Ras

173. Vishwa Tap
Haran

174, Bhril
Bangeshwat

175, I3hrit Somnath

176. Bhrit Vat
Chintamani

1977, Bhrit Kasturi
Bhairav

GHRIT
1. Ataritaprash

2. Ashawa-
pandha



1.
2
A

. Bindu

. Bharami

. Chandgeri

. Chhagaladi

. kamdev

. Kamjadi

, Shirshatfal

. Kumarkalyank
. Mahatikta

. Mahachelasa
. Mahatrifala

. Maharnayar
. Panchtikla

, Panchgabya
. Grihtpal-

kalyank

. Saptprastha

. Sukumarkumar
. SwadnShlradi
. Triphla

. ‘Vrihadash-

wagandha

. Vribat

Chhagaladi

. Vrihatstabhari
. Mahabhlaiak
. Phal Ghrit

PATENT
MEDICINES

Balaghar
Balamnit

Satavmulethi

26.
27.
28
29.

(- - R -

IR T I

. Bhrit 30, Raktavatti
vasaawieh 31, Sidhyog
Sawalin 32, Nazla Har

- Surpina 33, Hakuff

. Anant Palsa 34, Sapolax

. Shilaparwang © o Ripento

, Reshri jiwan 36. Netraanjan

. Shilata 37. Soviranjan

: g:::‘:zmi PARPATI

. Baidnath- - Bl
pranda L Loh

. Saffi 3. Panchamrit

. Ashokamrit 4. Ras

. Atshgoli 5. Swran

. Pardamashak 6. Sweth
Vatti 7. Vijay

. Dadrol 8. Tamar

. Liv 32 tablets KSHAR

. Liv 52 drops 1. Apamarg

- Cyston tablets 5 4

. Lukol tablets 3. Gokshur

. Rumlay tablets 4, Kadl

. Cruminitl 5 Vasa
Syrup

. Livomyn 6. Vear
tablets 7. Yaleshar

. Livomyn ‘ 3. Bhalatak
drops o, Kaiyanak
Neo tablets 10. Kantkari
Vomital 11. Punamawa
Matrijiwan 12, Sunahi
Jeevak 13. Swajika

1.
2

(el

DRAVA
Shank

Mahashank

FAK & ABLEH

1.

L

ol [~ TR T )

Ashwgandha

2 Chopchinyadi
3. Rason

4. Supari Pak

3,
)
7

Satam mishri

. Musli .
. Didiv Avleh

MARHAM

. Harit
. Rajak Adi

. Updansh
" Ghant

. Bharangi Gur
. Khushawalel

. Vasaawaleh

PISTHI

. Akik

. Jahar Mohra

Kathai

. Mukia

. Mukia Sukti
. Parval

. Bangeyshava
. Trinlkant Mani
. Manik

. Meelam
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LAVAN 13, Mahajurhtadi Rasayan 40. Kushman-
1. Abhya 14. Mahabaladi 28, Chitrak dawleh
2. Narikel 15. Punamawarsh- Haritaki 4L Kutajawleh
3 Ark Lavan tale 29, Chawanprash 42, Lauk sapist
KWATH 16. Punarnawaadi 30, Diwanmasak 43, Maharason
1. Amrithastak i7. Parthadi 31. Drasha Awaleh 44, Majun Phalsari
5 Banabsadi 18. Rasansatak 3i. Erandpa 45, Marikeikhand
[s [ » 1 i Tehm-
3 Chandanadi 149, SZ:fﬂang | 33. Haridarakhand 46 Rwajlzﬁkmha
4 Dashimoo} paniya 34. Haridarakhand a
e 20. Varunadi Bhrit 47, Rohitka
5, [ . )
Darvayad] 21, Agstya Hritaki 35, Kantkari awaleh
6. D;:?;;ﬁ; » AmritBhlatak Awaleh 48. Rasonpind
P . 36, Kansari 49, Subhgya
7. Dwadshang 23. Mahamanji- Shunts
T shtadi 37. Khara
3 Janamghoot; 24. Astangavhleh Khusharand 30, Phushali Gur
9. Khadiradi 25. Atriphal 18, é};afmra 51, Varsawlgh
{0, Kirathadi Jamani Chi 32, Kushmad
(. Kshudhrodi 26 Bhushali Gurd O Lram 53, Devdaradi
Marwarid

12. Maharasadi 7. Bharami

Construction/Repair of Roads
34, Shri Rajbir Singh: Will the PWD {B&R) Minister be p!aaséd 1o state—
(2) the time by which the construction/repair work of roads damaged due

to heavy rains and floods in Mulana Constituency is likely to be
completed; and

(b} whether there is any proposal under considemtion of the Government
to widen the National Highway-73 from Saha to Yamuna Nagar 7

oA Fapten (i e wredh) ) (oft vl fe et
(my adwer § A gEiAg B AN sfenTes g8 SRR FEE W T
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@y gt A S



ST e vE 9 | (163

Govt. College at Gharaunda

37, Shri Narinder Sangwan, M.L.A. : Will the Education Minister be pleased
W state—

{a) whether the Government is aware of the facts that there is great necessity
of a Government Girls College at Gharaunda; and

{b) whether there iz any proposal under consideration of the Government
to open the Government (iirls College at Gharaunda; if 50, the details
thereot ? '

v w5t (it e sppen, weeee) -
@) & s o,
@ e o, wRter # el wen wrifiEmer e W e T
qyepr % firemaefm T §1

Four Laning of Bhiwani to Rohtak Road

41.  Shri Ghanshyam Saraf: Will the PWD (B&R) Minister be pleased to
state— “

{2} whether there is any proposal under consideration of the Government
to four lane the road from Bhiwani to Robhtak; and

{(by whether the roads of the Bhiwani city are in damaged condition; if so,
the time by which these roads are likely 10 be repaired?
Tt Fomfor (e e s I (o worediv e R
(@ =1 i o
@ &, s ol | Uy o @ T R 3 e e W 30,11.2010 TR g
fopg ot &) W |

Opening of Anganwari Centres

45, Shri Phool Singh Kheri: Will the Women and Child Development
Minister be pleased to state the number of Anganwari Centres to be opened in Guhla
constitucncy togetherwith the time by which the said Anganwari Centres are likely to
be opened?

‘ Foverr sizft (st} ey spemen, wroTRen) < g Prafye de o aRrty 106 aTEST
g Rrad 7 Breft s} e wfre € @ wd ¥, R ad 2010.2011 4 WY o @Y
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Policy for Allotment of Industrial Plots

30. ShriRam Pal Majra : Will the Industries & Commerce Minister be pleased
to state whether there is any policy 0 allot the industrial plots for seiting up the
industey in the State; if so, the number of piots allotied from March, 2005 till-to-date
togetherwith the names of the aflottees and the places where the said plots have been .
allotted?

Tnterim Reply
Randeep Singh Surjewala 0.0, No. 43/PAM/2010

: Public Health Engineering,
PWINB&R), Electronics &
Inforimation Technolegy, Seience
& Technology and
Parliamentary Affairs Minister
Haryana, Chandigarh.
Telefax No, 0172-2740217 ()
Dated : 02.06.2010

Respected Sh. IL.5. Chatiha ji,

Subject - Grant of time/extension for farnishing reply to the un-starred question
No. 30 by Shri Ram Pal Majra, MEA - regarding.

‘The question No. 30 raised by the Hon’ble Member, Shri Ram Pal Majra, MLA
and inctuded in the list of ur-starred questions for 3rd September, 2010 reads as
under :—

Wi} the Industries & Commerce Minister be pleased to state whether there
is any policy to allot the induswrial plots for setting up the industry in the
State; if so, the number of plots allotied from March, 2005 till-to-date
togetherwith the names of the allottees and the places where the said plots
have been allotted?”

A teply to the above question involves collection of voluminous and authentic
information from various field offices of the HSTIDC. The collection and compilation
of the said information is likely to take at least one month’s fime. Accordingly, the
Industries & Commerce Department has requested for grant of extension/time for one
month for submission of the said information.

Keeping in view the genuineness of the request, T request you o kindly accept
the proposal of the Department and grant one month’s time for collection, compilation
and submission of the said information.

Warm Regards,
Yours sincerely,
Sdf-
(Randeep Singh Surjewala)
5h. H.5. Chattha,
Hon ble Speaker,
Haryana Vidkan Sabha, Chandigarh.
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Functioning of Water Works

28.  ShriKali Ram: Will the Public Health Engineering Minister be pleased
1o state—

(8) whether it is a fact that water works of village Muwana in Safidon
constituency is not functioning; if so, the reason thereof; and

(") the time by which the said water works is likely to start functioning?
<ites fermfor (s g ek wiaft (oft vordty R spedtarem
() T, S o
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Construction of Bus Queune Shelter

35, Shri Rajbir Singh: Will the Trapsport Minister be pleased to state whether
there is any proposal under consideration of the Government to construct a new Bug
Quene Shelter at bus stand of $aha?

wfaet ofY (3R ofter mrrer St - T, s o

Railway Overbridge atl Gharannda

38. Shri Narender Sangwan: Will the PWD (B&R) Minister be pleased to
state whether there is any proposal under consideration of the Govt. to comstruct the
Railway overbridge at Gharaunda; if 50, detsils thereof?

it Ty (srersr o ) oAt (ot wordtr e qetamem « e, sl oft)

New College in Bhiwani

42.  ShriGhanshyam Saraf: Wili the Education Minister be pleased to state
whether the strength of college students in the district Bhiwani is increasing year after
year; if so, whether there is any proposal under consideration of the Government to
open any new college in distirict Bhiwani? :

vy il (oibht i yoeer, AR 5 S Y, Tt R fimre & wiwm A
s wiftreran e w1 U o T e R adl §
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Compensation for Tube-Weils

46, Shri Phool Singh Kheri: Will the Chief Minister be pleased to state
whether there is any proposal under consideration of the Government to provide
compensation to the farmers whose tubewells have become inoperative due to floods;
if 50, the amount of compensation togetherwith the time by which the said compensation
is likely to be paid?

e i) (ot s R g < T, e @ farg T T & B ST T
¥ Prammset & Fo TR TR S AEAT A g S @ W E

Construction of CHC
32, ShriRam Pal Majra: Wiil the Health Minister be pleased to state whether
there is any proposal under consideration of the Govt. (o construct building of the
Community Flealth Centre at Rajaund in District Kaithal; i¥ 50, the time by which the
building of said Community Health Centre is likely to be constructed?
Forar wi=ht (afPel) Frar e, wersrdre) - ot HET, SE|

Status of Model School

36.  Shri Rajbir Singh: Will the Education Minister be pleased to state
whether there is any proposal under consideration of the Govt. to give status of Model
Sehaols to the Govt, Senior Secondary School, Adhoya in Brara Biock and Govt,
Senior Secondary School, Bihta n Saha Block?

forer = (afteht HaT e, ST T aftae i

Widening of Roads _

39, Shri Narender Sangwan: Will the PWD (B&R) Minister be pleased to
state whether there is any proposal under consideration of the Government to widen the
following roads in Gharaunda constituency =—

(i} Gharaunda Gagsina road in {3hauranda;
(i) K_hushgarh to Dabarki Kalan Road; .
(i) Khera Chhapra to Chundipur Read; and
(iv) Village Pawar to Kutail road; if so, details thereof?
i Frtor (st e ey N (4 wordr R eteTe « e, sfe
Sanitation in Bhiwani City

43.  ShriGhanshyam Saraf: Will the Urban Local Bodies Mirmster be pleased
to state whether the sanitation system of Bhiwani city is in proper condition; if not, the
reason thereof togetherwith the steps being taken by the Government to improve the
sapitation system? :
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- Constroction of Road

33. Shri Ram Pal Majra; Will the 2.W.D. (B&R) Minister be pleased to
statga

{&) whether it is a fact that the road from village Titran to Pyoda constructed
many years ago by the Electricity Department has been damaged
completely: if so. whether there is any proposal under copsideration of
Government to construct the said road from vitlage Titram (o Pyoda upto
Power House; and '

(b) if-so. the time by which the said road is likely to be constructed ?
it Fmfor (s ue ) da (oft vordia fie estaren, -
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Construction of Roads

40, Shri Narender Sangwan: Will the PWD (B&R) Minister be pleased &
state whether there is any proposal under consideration of the Government to construct
- the following roads in Gharaunda constituency —

(1) Mang.lush to Nangla Medha,

(i) village Mandogarhi to Badhash via Shamsban Ghat;
{iif) village Nangla farm to Ganjo Gashi; and
fiv) village Khera Chhapra to Sohana; if s0, details thereof?

e Rretfor (sierer o wrsdh) st (oft o R geokare « 7, o S

Shortage of Basic Amenities

44, Shri Ghanshyam Saraf: Will the Agriculture Minister be pleascd to
state whether there is shortage of basic amenities it new Grain Market of Bahal; if so,
the time by which the basic amenities are likely 1o be provided?
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Mr. Speaker: Hon ble Members, ander tule 13(1) of the Rules of Procedure and
Conduct of Business in the Haryana Legistative Assembly, I nominate the foltowing
membars to serve on the Panel of Chairperson i— ‘

1. Prof. Sampat Singh
2 Shri Anand Singh Dangi
3. Shri Rampal Majra
4 Shri Anil Vij _
(iiy SRRy ot sFFly
Mr, Speaker: Hon'ble Members, T have received an intimation from
Rao Yadvendra Singh, M.L.A. dated 22nd August, 2010, which reads as under 1=

“] am writhing to recuse myself for the first day of Session on the 3rd
September, 2010.7

I will be very obliged if you condone my absence (o attend the Session on
the aforesaid date. I am not able to attend due to my personal and prior
commitment.”

Question 15—

That permission for leave of absence to Rao Yadvendra Singh, MLA to remain
absent from the sitiings of the House on 3rd September, 2010, be granted,

Voice : Yes, yes.
The motion was carried.

Mr. Speaker: Hon'ble Members, 1 have received an intimation from
Rao Dharam Pal, ML.A. dated Ist September, 2010, which reads as under i—

“Ijue to ailment 1 will not able to attend Haryana Vidhan Sabha Session on
3rd September, 2010. So, you are requested (0 grant e neckssary permission.”
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Question g
That permission for leave of absence to Rao Dhararn Pat, MLA to remain
absent from the sittings of the House on 3rd September, 2010, be granted.
Voice ; Yes, yes.
The motion was earried.

Mr. Speaker: Hon'ble Members, 1 have received an intimation from
Smt. Saroj Mor, MLL.A. dated 31st August, 2010, which reads as under s

“It is to bring is to your kind notice that I name - Saroj Mor, M.L_A.
(INLDJ) Halka - Narnaund have undergane a surgery on 16th Juty, 2010 and not
feeling well since then, So, [ will not be able to attend the current Session of
Vidhan Sabha.

It is therefore, to request you that leave may be granted.”
Question i5-

That permission for leave of absence to Smt. Sarof Mor, M.L.A. to remain
absent from the sittings of the House for the current Session be granted.

Vuice : Yes, yes,
The motion was carried.

Mr. Speaker: Hon'ble Members, T have received an intimation from
Shrt Naresh Selwal, M.IL.A. which reads as under s ‘

“I will not be able to attend the ensuing September Session due o some
personal atfairs. Therefore, leave of absence may kindly be granied to me.”

Question is—

That permission for leave of absence to $hri Naresh Selwal, MLL.A. to remain
absent from the sittings of the House for the current Session be granied.

Voice : Yes, ves.
The morion way carried.

Mr. Speaker: Hon'ble Members, T have received an intimation from
Smt. Kiran Chaudhry, M.L.A. dated 30th August, 2010, which reads as under —

“T will not be able to attend the coming Assembly Session commencing
from 3rd of September, 2010 due to my personal reasons.

This is for your information please.”
Question ig—

That permission for leave of absence to Smt. Kiran Chaudhry, M.L.A. to
remain absent from the sittings of the House for the current Session he sranted.

Voice : Yes, yes.
The motion was carried.
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Mr. Speaker: Now, the Secretary will make the announcements.

- wevem, # 5 R T e A fmeor it sRaen R W A g
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FEBRUARY SESSION, 2009
The Haryana Shri Mata Mansa Devi Shrine (Amendment} Bill, 2009.
MARCH SESSION, 2010
I, The Fast Punjab War Awards (Haryana Armnendment) Bill, 2010,

2. The Panjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development (Haryana Ameadment), Bill, 2010,

3, ‘The Haryana Fiscal Responsibility and Budget Management {Amendment)
Rill, 2010,

The Haryana Special Economic Zone { Amendment) Bill, 2010.
The Haryana Appropriation (No. 13} Bill, 2G10.

The Haryana Appropriation (No. 2) BilL, 20)0.

The Haryana Value Added Tax (Amendment) Bill, 2010.

The Haryana Private Universities (Amendment) Bill, 2010.

o ose g R

Laja Lajpat Rai University of Veterinary and Animal Sciences Hisar Bill, 2010.

10. , The Haryana Evacuce Properties (Management and Disposal) Amendment Bill,
2010.
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Mr. Speaker : 1 have received a Calling Attention MNotice from Shrei Anil Vij,
MLA regarding non-payment of interest to the farmers by the Sugar Mill, Naraitgarh, 1
have sent it to the Government for comments within 48 hours. I have receivad another
Calling Attention Notice from Shri Anil Vij, MLA tegarding imposition of House Tax
by the Government in Haryana State. Tt has been admitted for 6-9-2010. [ have received |
third Calling Attention Notice from Shri Sampat Singh, MLA regarding the losses
suffered by the people of Haryana in general and farmers in particular by floods and
rains. It has been admitted for 6-9-2010. I have received another Calling Aitention
Notice from Shri Sampat Singh, MLA regarding land acquisition by Haryana
Government in public interest. It has been admirted for 7-9-2010.

RO URRTTEl B Erat & uirorr

I have reccived Adjournment Motions from Shri Kuldeep Bisknoi, MLA
{1) regarding complete failure of Law and Order in the State of Harvana. It is under
consideration. (i) regarding deteriorating conditions of farmers due to lack of proper
policies of Harvana Government. It is also under consideration. (iil) regarding heavy
loss to crops and property in recent Flash Floods in the State of Haryana. It has been
converted into Calling Atlention Notice and clubbed with the Noiice of
Shel Sampat Singh which 15 admitted for §-2-2010. T have received an Adjournment
Motion from Shri Ram Pal Majra, MLA and two other M.LAs regarding the exorbitant
price rise of essential commaodities. Tt has been disailowed. I have received an
Adjournment Motion from Shri Ashok Kumar Arora. MLA and two other MILAs
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[ Mr. Speaker } )
regarding the loss of lives of persons, crops, cattle. tubewells, fertilizer stored by
farmers for crops. It has been converted into Calling Attention Notice and clubbed
with the Notice of Shri Sampat Singh, MLA which has been admitted for 6-9-2010.
I have received an Adjournment Motion from Shri Ram Pal Majra, MLA and Shri
Bishan Lai Saini, MLA regarding acquisition of land by the HSUDC in Gurgaon. for
sale to the DLF. Xt has been converted into Calling Attention Notice and admitted
for 7-0.2010. T have received an Adjournment Motion from Shri Anil Vij, MLA
regarding heavy loss to crops of farmers in recent floods in the State of Haryana. It
is under consideration. '
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Mr. Speaker : I have taken the decision. (Interruption) T have clubbed it with the
Calling Attention Notice and the Giovernment will reply to it.
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oY ofyr weprer iterar ; wEY snemer RS, o #dl ae wwin (e a9y WeT T
3T o Teerae ded w gt T BRR )

M, Speaker : | have taken the decision. I have clubbed it. The Government wil!
reply ta it. You can put the questions. (interruptions)

oft wordtr R gvdare . T &Y TEET ¥ WEA ) 7 EAE W AC WYSHR T |
() &g S s ¥ WS FEE .

ot aiver qoTeT dierer ;A d F o wd @ 9 E F e ¥ IRER wE 2 TRl
ArTRrETT A B vE S (Ren gy sl e @ O we ¥ 4 o g E 2 5o
derwrell B T 1 da

s} aremey . N0 W U B g | (e

oft afvey wemrer AYerE P AT o) NS €, oT S s difny | (e e
Tga wre ared]

oft aremey - =eT, # o @i Wt 1 e HE R @ w weh ()

o} oy vrepTeT drerel : ao 9y g o Tare ey (@ ety We w5 wees
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ferwa we =t 2 WYL TS W W wAren guerd) wed siamn wew # w9l gy

ofY aremer ; vesdie e B wem srdve W F wed oo Ot g we o o
21 ot fpam F formr & 1 wuw oegs ool e adEs AN W Wy o el | S
farwr wv da el afnm de TeEl ©) TSI g ) WIET Wate e @7 H{isr
Sy afte ) W W T @1 A e wed e S| (s

=ft ity wepTer wieren ; Uoiie T o Ade o) 58 g ¥ i el e e e
T UEe 59 wredt fwy w9 o Wyl

Rt ooy - & weEd oigr 91 & fs AN W EY gad IF F 8 vad §

oft aiver ey deTen : B, Y €1 wEd, uE A Rt o1 (e
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o s geTer wieren - oy wedt wre ¥ (fe

Mr. Speaker : [ have taken the decision. (Interruptions) All are merged and the
Government will reply to it. (Interruptions)

sft aiey sy Serer: e fedior o ae O & e wEe uEe 5 9T &
TEer 3 u¥ wal §) gl

Mr. Speaker ; The Government will reply to it and you will put the questions.

3oy et v 39 B oT Tl @ g 2e R @ @ A i Y e
T 1 (Frem Y BN $ O wes o9 o gy Y g seit i (Rre
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oft aremper - F e T @ Y B of) @ g e § o S oot @ e wt
T e 1 T A wier (o o fomed) i ue T | () S S - vafe
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Shri Randeep Singh Surjewala : Speaker Sir, nobody can hotd this House on
cansom 2T Bt =) B s 78T & i I & w0 W T FER Y B W T |
amper FEYE, AT 4l werer & fime % wwemt @ A o s A € e 9 b
Sy T e T O £ o Gt A ¥ @ e e vF | 1 B 99 O el
o & B A ST T o o T e o o g iy srew Al el § e (0 e
wpa) o TEIEY, TH WM W g9 WRH F IR Eil Earéﬁ’r; AT TS
St o e W e T W grey T wer | (IR g wEe) -

Mr. $peaker : Everybody please to take the seat.

ot ity et AT Syee ey, T i iy T weary Y €, o 9 o el
Tl ey (A T ) ‘

oY spermar - ST TrEd, Y femdE FE i € (O O wra) el ST AT |
1 am not going to change my decision. (Noise and Interruption).
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oy avemper < wELrd) wieren wige ame 48| (R U 2eE)
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st srefiep g et : G WEIE, 9E W URE ¥ qgd e g B ER W
ETT)

Mr. Speaker 1 T have taken the decision. I am not going to change the decision,
That is correct decision. (Noise and Interruption). [ am not going to change it.



forRe woarged! FRET ¥ uEd] e by ey {1)75

=it 37 TaTE THeTen : Hene WEIGT, I A 59 g0y B e wr ) v i g
wlews oX e A 1 7 o 1 qY wew F 9§ el et gen 81 (9N O orme)
Tofay TEa 59 W wE) @l aise

M. Speaker : Everything will come up. Let me proceed. (Noise and Interruptior).
Don't try to disturb the House.

At 0 wenTT <feTe - Y WEIST, Tew B U W o vt wrh i T
W)

(59 W We T A ouiRen sfteae Sure v 9 aite Rretwol el oo & v
Tt Fer H o7 T ST ArdEed et @y

Mr. Speaker : Don't try to disturb the House. Please go to your seats. Let me
proceed, (Noise and Intm_'ruption)ﬁ

forrT vedarger SR 9 geeh Rie Ot weAr

Mt. Speaker; Hon'ble Members, now, I report the time table of various business
fixed by the Business Advisory Committee.

The Committee met at [1.00 A.M. on Friday the 3rd September, 2010 in the
Charmber of the Hon'ble Speaker.

“The Commiltee recommends that unless the Speaker otherwise directs, the
Assembly whilst tn Session, shall meet on Friday, the 3rd September, 2010 at 2.00 P M.
and adjourn after conclusion of Business entered in the List of Business for the day.

On Monday, the 6th September, 2010, the Assembly shall meer at 2.00F.M, and
adjourn at 6.30 P.M. without question being put.

On Tuesday, the 7th September, 2010, the Assembly shall meet at 9.30 A M. and
adjourn after the conclusion of the Business entered in the List of Business for the day.

The Commitiee, after some discussion, further recommends that the Business on
the 3rd, 6th and 7th September, 2010 be transacted by the Sabha as follows:—

Friday, the 3rd September, 2010 1. Obituary References.
(200P.M.) 2. Questions Hour.

3. Presentation and adoption of First Report
of the Business Advisory Committee.

4, Papers to be laid/re-laid on the Table of

" the House.

3. Presentation of first Preliminary Report of
the Committee of Privileges and extension

of time for presentation of the final report
thereon.
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6. Presentation, Discussion and Voting on
Supplementary Estimates {First Instalment)
for the year 2010-11 and the teport of the
Estimates Cotmmitles thereon.

Saturday, the 4th September, 2010 HOLIDAY
Sunday, the 5th September, 2010 HFOLIDAY
Monday, the Gth September, 2010 t.  Questions Hour.
(2.00P.M.} A .
2. Legistative Business.
Tuesday, the 7th September, 2010 1. Question Hour,
(9.30 AM.) 2 Moton under Rule-15 regarding Non-stop

Sitfing-

3 Motion under Rule-16 regarding
adjournment of the Sabha sine-die,
Papers to be laid, if any.

S. The Haryana Appropriation Bill, 2010 in
respect of Supplementary Estimates (First
Instalment) for the year 2010-11.

6. Legislative Business,
7. Any other Business.”

Mr. Speaker: Now, the Parliamentary Affairs Minister will move the motion
that this House agrees with the recommendations contained in the First Report of the
Business Advisory Committee.

PWD (B&R) Minister(Shri Randeep Singh Surjewala): Sir, | beg tomove-
That the House agrees with the recommendations contained in the First
Report of the Business Advisory Committee.

M. Speaker: Motion moved-

That the House agrees with the recommendations contained in the First
Report of the Business Advisory Committes.

Mr. Speaker: Question 1%

That the House agrees with the recommendations contained in the First
Report of the Business Advisory Comimittee.

The motion was carried.
et Bt ST OR Y T X Y BT

Mr. Speaker : Now, the Parliamentary Affairs Minister will layfre-lay papefs on
the Table of the House.

B
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PWD (B&R) Minister (Shri Randeep Singh Surjewala'): Sir, Tbeg tolay on the

Table-—

The Kurukshetra University (Amendment) Ordinance, 2010 (Haryana
Ordinance No. T of 2010).

Chavdhary Devi Lal University Sirsa (Amendment) Ordinance, 2010
{Haryana Qrdinance No. 2 of 20101,

"The Maharshi Dayanand University (Amendment) Ordinance, 2010 (Harvana
Ordinance No. 3 of 2010).

Bhagat Phool Singh Mahila Vishwavidyalaya Khanpur Kalan {Amendment)
Ordinance, 2010 (Haryana Ovdinance No. 4 of 2010}

Pandit Bhagwat Dayal $harma University of Health Sciences Rohtak
{Amendment) Ordinarice, 2010 (Haryana Ordinance No. 3 of 2010).
Deenbandhiu Chhotu Ram University of Science and Technology Murthal
{Amendment; Ordinance, 2010 (Haryana Ordinance No. 6 of 2010).
YMCA University of Science and Technology Faridabad (Amendment)
Ordinance, 2010 (Haryana Ordinance No. 7 of 2010).

Guru Jambheshwar University of Science and Technotogy Hisar (Ammdmtnt)
Ordinance, 2010 (Haryana Ordinance No. § of 2010).

The Haryana Municipal Corporation (Amendment) Ordinance, 2010 (Haryana
Ordinance No. 9 of 20107,

Sir, I beg to re-lay on the Table—

The Personnel Department Notification No. G.5.R.20/Const./ Art. 32072009,
dated the 25th Apgust, 2009 regarding amendiment in Haryana Public Service
Commission (Limitation of Punctions) Regulations, 1973, as required undm
Article 320(5) of the Constitation of India,

Sir, T heg to lay on the Table—

The Personnel Department Notification No. G. S R.15/Const./Art. 320/20}0,
dated the 17th June, 2010 regarding amendment in Flaryana Pubdic Service
Comrission (Limitation of Functions) Regulations, 1973, as required under
Article 320(5) of the Constitution of India.

The 4dnd Annual Repott & Accounts of the Haryana Agro Indusiries
Corporation Limited, Panchkula for the year 2008-2009, as required under
section G19-A (3) (b) of the Companies Act, 1956.

The Audit Report and Annual Accounts of Haryana State Agricultural
Marketing Board, Panchkula for the year 2005-2006, as required under secticn
19-A(3) of the Comptroller and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971].

The Audit Report and Asanual Accounts of Haryana State Agricultural
Marketing Board, Panchkula for the vear 2006-2007, as required under section
19-A(3) of the Comptroller and Auditor General's (Dhuties, Powers and
Conditions of Service) Act, 1971,
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The Annual Report of Chaudhary Charan Singh Haryana Agricultural
University Hisar for the year 2006-2007, as requircd under section 39 (3) of
the Haryana and Punjab Agricultural Universities Act, 1970

The Annual Report of Chaudhary Charan Singh Haryana Agricultural
University Hisar for the year 2007-2008, as required under section 39 (3) of
the Haryana and Punjab Agricultural Universities Act, 1970

The 41st Annual Report of Haryana State Industrial and Infrastructure
Development Corporation Limited for the year 2007-2008, as required under
section 619-A(3) (b) of the Companies Act, 1936,

The 41st Annual Report of Haryana Warehousing Corporation for the year
2007-2008, as required under section 31(11) of the Warehousing Corporation
Act, 1962. \

The Rﬂpért of 3rd State Finance Commission Haryana (December, 200%), as

required under clause 4 of Article 243-1 and clause 2 of Article 243-Y of the

Constitution of India.

AT T AR WRATT UNgH S B Y W e
iy # ity yeTar HETe, TR, & HEE

16.00 Eﬁﬁl Mr. Speaker: Now, Dr. Raghuvir Singh kadian, M.L.A., Chairperson,
Committee of Privileges, will present the Pirst Preliminary Repost of the Comimittes of
Privileges with regard to the question of alleged breach of privilege given notice of by
Shri Kuldeep Sharma, MLA against Shri Om Prakash Chautala, MLA who made false
statement on the floor of the House on 11th March, 2010 regarding imposing VAT on

Salt which was made willfully, deliberately and knowingly by Shri Om Prakash Chautaia,

MLA thereby misleading the House and amounting to committing the contempt of the
House/breach of privilege by him and will also move that the time for the presentation
of the final Report to the House be extended upto the first sitting of the next Session.
Dy, Raghuvir Singh Kadian (Chairperson, Committee of Privileges) : Sir, I
heg 1o present the First Preliminary Report of the Committee of Privileges with regard
to the question of alleged hreach of privilege given notice of by $hri Kuldeep Sharma,
MLA against Shri Om Prakash Chautala, MLA who made false statement on the floor of
the House on ] 1th March, 2010 regarding imposing VAT on Salt which was made
willfully, deliberately and knowingly by Stri Om Prakash Chautala, MLA thereby
misleading the House and amounting 1o committing the contempt of the House/breach
of privilege by him.
Sir, T also beg to move—
That the time for the presentation of the final Report to the House be ex tended
upto the first sitting of the next Session.

IE)
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Mr. Speaker: Motion moved-w. _
That the time for the presentation of the final Report to the House be extended
upta the first sitting of she next Session.

Mr, Spealker: Question is—
That the tircee for the presentation of the final Report to the House be estended
upto the first sitting of the next Session.

The motion was carried.

(ii) = ST RS THETER UH.OE, T % [ana

Mr. Speaker: Now, Dr, Raghuvir Singh Kadian, M.IL.A., Chatrperson, Comemittes
of Privileges, will present the First Preliminary Report of the Commitiee of Privileges
with regard to the guestion of alleged breach of privilege given notice of by Shri Bharat
Bhushan Batra, MLA against Shri Om Prakash Chautala, MLA who made false,
rrsleading and incotrect statement on the floor of the House on [ith March, 2010
wiiifully, deliberately and knowingly stating that the Haryana Urban Developmeani
Authority had not acquived a single acre of land since coming into power of the Congress
Government from March, 2005 till date. He has also stated that not even a single sector
of HUDA had been floated duriag this period, wheteas the Parliamentary Affairs Minister,
&hr Randeep Singh Surjewala had pointed cut the correct factual position but Shri Om
Prakash Chautala again asserted that neither even a single sector of HUDA was floated
itor a single acre of land was acquived by HUDA from March, 2003 all date. By doing
50, Shri Om Prakash Chautala has tried to mislead the House willfully, knowingly and
deliberately which amounts to contempt of the House/Breach of Privilege committed
by him on the floor of the House, Thus. the matter of making false statement by Shri Om
Prakash Chautsla on the floor of the House on L 1th March, 2018, involves the question
of Breach of Privilege/contempt of the House and will also move that the time for the
presentation of the final Report to the House be extended upto the first sitting ol the
next Session, ‘ :

Dr. Raghuvir Singh Kadian (Chairperson, Committee of Privileges) : Sir, I
beg to present the First Preliminary Report of the Committee of Privilegas with regard
to the guestion of alleged breach of privilege given notice of by 5hri Bharat Bhushan
Batra, MLA against Shri Om Prakash Chautata, MIL.A who made false, misleading and
incorrect staternent on the floor of the House on L1th March, 2010 willfully, deliberately
and knowingly stating that the Haryana Urban Development Authority had not acquired
a singlc acre of land since coming into power of the Congress Government from March,
2005 6l date. He has also stated that not even a single sector of HUDA had been floated
during this period, whereas the Parlfamentary Affairs Minister, Shri Randeep Singh
Sutjewala had pointed out the correct factual position but Shri G Prakash Chautala
again asserted that neither even a single sector of HUDA was floated nor 2 single acre of
land was acquired by HUDA from March, 2005 till date. By doing so, Shri Om Prakash
Chautala has tried to mislead the House willfully, knowingly and deliberately which
armounts to contempt of the House/Breach of Privilege committed by him on the floor
of the House. Thus, the matter of making false statement by Shri Om Prakash Chautala
on the floor of the House on 11th March, 2010, involves the quastion of Breach of
Privilege/coatempt of the House,
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Sit, I also beg 1o nove—

That the time for the presentation of the final Report 10 the House be
extended upto the first sitting of the next Session, :

Mr. Speaker: Motion moved—

That the time for the presentation of the final Report to the House be
extended upto the first sitting of the next Session,

Mr. Speaker: Question is—

That the time for the presentation of the final Report to the House be
extended upto the first sitting of the next Session.

The motion was carried.

(iiy =Ft ey wemTet e, TG T ¥ ey

Mt. Speaker: Now, Dr. Raghuvir Singh ¥adian, ML.A., Chairperson, Commities
of Privileges, will present the First Preliminary Report of the Committee of Privileges
with tegard to the question of alleged breach of privilege given notice of by Stri Aftab
Ahmed, MLA against Shri Om Prakash Chautala, MLA who made categorically incorrect
and misleading statement on the floor of the House on ! 1th March, 2010 stating that
Reliance Company has been given 1500 acres of Government 1and at a cost of Rs. 370
crore in garb of giving employment, particularly when HSIIDC had acquired this land
for the welfare of the people. He further stated that a four acres ehunk of land out of this .
acauired kand has been auctioned for Rs. 290 crore. He consequently alleged loss o the
exchequer. and fraud on account thereof. He further stated that land of farmers was
acquired in the name of “SFZ and they were told that they will be given bonus/annuity
of Rs. 10,000/~ per acre per year. He further stated that even a rupee has not been paid till
date to any farmer by way of such honus/annuity. Whereas the above statement of Shri
Om Prakash Chautala is factualiy and absolutely incorrect, Shri Om Prakash Chautala
has made a false, misleading and incorrect statement in the House on both the afore-
stated subjects. Shri Om Prakash Chaatala made this statement willfully, deliberately
and knowingly to mislead this august House. ‘This constitutes a matter of clear
breach of privilege of the House. Thus, the matter of making false statement by
Shri Om Prakash Chautala on the floor of the House on 11th March, 2010, involves the
question of Breach of Privilege/contempt of the House and will aiso move that the ime
for the presentation of the final Report lo the House be extended upto the first sitting of
the next Session.

Dr. Raghuvir Singh Kadian (Chairperson, Commnittee of Privileges) = 5ir, 1
heg to present the First Prefiminacy Report of the Commitiee of Privileges with regard
to the question of alleged breach of privilege given notice of by Shri Aftab Ahmed,
MIA against Shri Om Prakash Chautata, MLA who made categorically incorrect and
misleading statement on the fioor of the House on 11th March, 2010 stating that
Reliance Company has been given 1500 acres of Government land at a cost of
Rs. 370 erore in garb of giving employment, particularly when HSITDC had acquired
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this land for the welfare of the people. He further stated that a four acres chenk of land
out of this acquired land has been auctioned for Rs. 290 crore. He consequently alleged
toss to the exehequer and fraud on sccount thereof, He further stated that Jand of
farmers was acquired in the name of ‘SEZ” and they were told that they will be given
bonus/annuity of Rs.10,000/- per acre per year. He further stated that even a rupee hag
not been paid (il date to any farmer by way of such bonus/annuity. Whereas the above
statement of Shri Om Prakash Chautala is factually and absolutely incorrect.
Shri Om Prakash Chautala has made a false, misleading and incotrect statement in the
House on both the aforestated subjects. Shri Om Prakash Chautala made this statemnent
willfully, deliberately and knowingly to mislead this august House. This constitutes a
matter of clear breach of privilege of the House. Thus, the matter of making false
staternent by Shri Oim Prakash Chautzla an the floor of the House on §ith March, 2410,
involves the question of Breach of Privilege/contempt of the House,

5ir, I also beg to move—

That the time for the presentation of the final Report to the House be
extended upto the first sitting of the next Session.

Mr. Speaker: Motion moved-

That the time for the presentation of the final Report to the House be
extended upto the first zitting of the next Session.

Mr, Speaker: Question jgwm

That the time for the presentation of the final Report to the Houge be
extended upto the first sitting of the next Session.

The motion was carvied.

e 2010-2011 % ForT SR arguret (el vy U e

Mr, Speaker; Now, the Finance Minister will present the Supplemeantary
Hstimates 2010-201 I {First Instalment).

Finance Minister {Capt. Ajay Singh Yadav): Sir, I beg o present.the
Supplementary Estimates 2010-2011 (First Instalment).

urerrer |l wt Rad wege s

Mr. Speaker: Hon'ble Members, now Rac Narender Singh, & member of the
Comrmittee on Estimates, will present the Report of the Committes on Estimates on the
Supplemertary Estimates 2000.201 ) (First Instalment).

Rao Narender Singh (Member, Committee on Estimates); Sir, I beg to present
the Report of the Committes on Estimates on the Supplementary Estimates (First
Imstalment) 2010-2011.
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Mr. Speaker: Hon'ble Members, now discussion and voting on the
Supplementary Estimates 20102011 (First Instalment) will take place.

As per the past practice and to save the time of the House, the demands on
the order paper No. 2 109, 12, 15 w0 16, 19 to 20, 22, 24 10 27, 30, 32 to 34, 36
to. 38, 42 and 44 will be deemied w have been read and moved, Hon'ble Members
can discuss any demand but they are requested to indicate the demand number on
which they wish to raise discussion.

That a Supptementary sum pot excesding Rs. 4,50,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will come .
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 2-Governor and Couneil of Ministers.

That a Supplementary sum not exceeding Rs. 2,81,51,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 3-General Adminiztraton.

That a Suppiementary sum not exceeding Rs. 497,91,43,184/~ for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 3bst March, 2011 in respect
of Demand No. 4-Revenue.

That a Supplementary sum nat exceeding Rs. 8,52,000/- for revenue
expenditure be granted o the Governor (o defray charges that will come
in the course of payment for the year ending 31st March, 2081 in respect
of Demand No.5-Excise & Tuxation.

That a Supplementary sum not exceeding Re. 4,60,00,000/- for revenue
expenditure be granted to the Governor ta defray charges that will come
in the course of payment for the year ending 31st March, 201 in respect
of Demand No. 6-Finance.

That a Supplementary sum not exceeding Rs. 4,23,00,000/- for revenue
expenditure be granted fo the Governor to defray charges that will come
in the course of payment for the year ending A1st March, 2011 in respect
of Demand No. 7-Planning and Statisties.

That a Supplemertary sum not exceeding Rs. 18,71,00,000/- for revenue
expenditure and Rs. 187,90,00,000/- for capital expenditre be granted to
the Governor 1o defray charges that will come it the course of payment
for the year ending 31st March, 2011 in respect of Demand No. 8-Buildings
& Roads,

That & Supplemehtary sumn not exceeding Rs. 260,83,00,000/- for revenue
expenditure be granted to the Governor 10 defray charges that will come
in the course of payment for the year ending 3ist March, 2011 in respect
of Premand No, 9-Education.
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That a Supplementary sum not exceeding Rs. 1,46,35,000/- for revenue
cxpenditure be granted to the Governor to defray charges that will come
in the course of payrment for the year ending 31st March 2011 in respect
of Demand Ne. 12- Art & Culture.

That a Supplementary sum not exceeding Rs, 22,23,00,000/- for revenve
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 15- Local Government.

That a Supplementary sum not exceeding Rs. 6,18,00,000/- for capital
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 3¥st March, 2011 in respect
of Demand No. 16-Labour.

That a Supplementary sum not excesding Rs. 38,93,602/- for revenue
expenditure be granted to the Governor to defray charges that will come
int the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 19-Welfare of SCs & BCs.

That a Supplementary sum not exceeding Rs. 90,77,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 20- Social Security and Welfare.

That a Supplementary sum not exceeding Rs, 11,70,21,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 315t March, 2011 in respect
of Demand No. 22-Welfare of Ex-Servicemen,

That a Supplementary sum not exceeding Rs, 10,00,00,006/- for capital
expenditure be granted to the Governor to defray charges that wiil come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 24-Trrigation.

That a Supplementary sum not exceeding Rs. 79,59,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
11 the course of payment for the year ending 31st March, 20(1 in respect
of Derpand No. 25-Industries.

That a Supplementary sum not exceeding Rs. 40,50,000/- for revenue
expenditure be granted to the Gavernor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No, 26-Mines & Geology.

That 2 Supplementary sum pot exceeding Re. 11,66,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment Tor the year ending 31st March, 2011 in respect
of Demand No. 27- Agriculture.
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That 2 Supplementary sum not exceeding Rs. 2.57,55,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 3ist March, 2011 in respect of
Demand No. 30-Forest & Wild Life.

That a Supplementary sum not exceeding Rs. 33,65,42,000/- for revenue

expenditure be granted to the Governor to defray charges that will come

in the course of payment for the year ending 31st March, 2011 in respect
. of Demand No. 32-Rural & Community Development. '

That a Supplementary surt not excesding Rs. $6,00,00,000/- for revenue
expenditure be granted to the Governor 1 defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 33 Co-operation.

That a Supplementary sum not exceeding Rs. 2,00,00,000/- for capital
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Demand No. 34-Transport. '

That a Supplementary sum not exceeding Rs. 21,34,10,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 3ist March, 2011 in respect
of Demand No. 36-Home.

That a Supplementary sum not exceeding Rs. 6,88,97.000/- for revenue
expenditure be granted to the Governor to defray charges that will come
i the course of payment for the year ending %1st March, 2011 in respect
of Demand No. 37-Elections.

That a Supplementary sum not exceading Rs. 177,77,67.000/- for revenug
expenditure and Rs, 352,20,00,000/- for capital expenditure be granted 1o
the Governor to defray charges that will come in the course of payment
for the year ending 31st March, 2011 in respect of Demand No, 38-Public
Health and Water Supply.

That a Supplementary sum not excecding Rs. 41,69,99,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 31st March, 2011 in respect
of Pemand No. 42-Administration of Justice. :

That a Supplemeniary sum not exceeding Rs. 11,14,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will come
in the course of payment for the year ending 315t March, 2011 in respect
of Demand No., 44-Printing and Stationery.

(No member rose to spedak.)

Mr. Speaker ; Now, the demands will be put to the Vote of the House.
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Mr. Speaker : Question is—

That a Supplementary sum not exceeding Rs. 4,50,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the coutse of payment for the vear ending 31st March, 2011
in respect of Demand No. 2-Governor and Council of Ministers,

That a Supplementary sum not exceeding Rs. 2,81,51,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st Mmc.h, 2011
in respect of Demand No. 3-General Administraton.

That a Supplementary sum not exceeding Rs. 497,91,43,184/- for
revenue expenditure be granted to the Governor to defray charges that
will come in the course of payment for the year ending 3Lst March,
2011 in respect of Demand No, 4-Revenue,

That a Supplementary sum not exceeding Rs. 8,52,000/- for revenus
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 201]
in respect of Demand No5-Excise & Taxation.

That a Supplementary surn not exceeding Rs. 4,60,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year cndmw 3lst March, 2011
in respect of Demand No. 6-Finance.

That-a Supplementary sum not exceeding Rs. 4,23,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 7-Planning and Statistics.

That a Supplementary sum not exceeding Rs. 18.71,00,000/- for revenue
expenditure and Rs. 187,90,00,000/- for capital expenditure be granted
to the Governor to defray charges that will come in the course of
payment for the year ending 315t March, 2011 in respect of Demand
No, 8-Buildings & Roads.

That a Supplementary sum not exceeding Rs. 260,83,00,000/- for
revenue expenditure be granted to the Governor to defray charges that
will come in the course of payment for the year ending 31st March,
2011 in respect of Demand No. 9-Education,

The moiion was carried.
Mkr. Speaker : Question is—

That a Supplementary sum not exceeding R, 1,46,35,0060/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 12- Art & Culture.

The motion was coarried.
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My, Speaker: Question is—

That a Supplementary sum not exceeding Rs. 22,23.60,000/- for revenue
expenditure be granted to the Governor o defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 15- Local Government.

The motion was carried.
Mr. Speaker: Question is—

That 2 Supplementary sum not exceeding Rs. 6,18,00,000/- for capital
expenditure be granted to the Governor o defray charges that will
come in the cowrse of payment Tor the year ending 31st March, 2011
in respect of Demand No. 16-Labour.

The motion was carried.
Mr. Speaker; Question 15—

That » Supplementary sum not exceeding Rs. 38,93,602/- for revenue
expenditure be granted to the Governor 10 defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No, 19-Welfare of SCs & BCs.

The motion was carried.
Mr. Speaker: Question is—

That a Supplementary sum not exceeding Re. $0,77,000/- for revenue
expenditire be granted to the Governor 10 defray charges that will
come in the course of payment for the year ending 3ist March, 2011
in respect of Demand Ne. 20- Social Security and Welfare.

The motion was carried.
Mr. Speaker: Question js—

That a Supplementary sum ot exceeding Rs. 11,70,21,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 22-Welfare of Ex-Servicemen.

The motion was carried.
Mr. Speaker: Question is—

That 2 Supplementaty sum not exceeding Rs. 10,00,00,000/- for capital
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Pemand No. 24-Irrigation.

‘That a Supplementary sum not exceeding Rs. 79,59,000/- for revenue
expenditure be granted 10 the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 25-Industries. ‘
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Thai & Supplementary sum not exceeding Rs. 40,50,000/- for revenue
expenditure be pranted to the Governor to defray charges that will
come in the course of payment for the year ending 3 1st March, 2011
in respect of Demand No, 26-Mines & Geology.

That a Supplementary sum not exceeding Rs. 11,66,00,000/ for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Dermand No, 27- Agricolture.

_ The mation was carried.
Mr. Speaker: Question ig-—

That a Supplementary sum not exceeding Rs. 2,57,55,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of paviment for the year ending 31st March, 2011
in respect of Demand No. 30-Forest & Wid Life.

The metion was carried.
Mpr. Speaker: Question is— ' :

That a Supplementary sutn not exceeding Rs, 33,65,42,000/- for revenue

expenditure be granted to the Governor to defray charges that wiil

come in the course of payment for the year ending 31st March, 2011
. in respect of Demand No. 32-Rural & Community Development.

That a Supplementary sum not exceeding Rs. 8§6,00,00,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 33- Co-operation.

That a Supplementary sum oot exceeding Rs. 2,00,00,000/- for capital
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 34-Transport.

The motion was carried.
Mr. &peaker: Question is—

That 2 Supplementary sum not exceeding Rs. 21,34,10,000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of payment for the year ending 31st March, 2011
in respect of Demand No. 36-Home.

That a Supplementary sum not exceeding Rs. 6,88,97.000/- for revenue
expenditure be granted to the Governor to defray charges that will
come in the course of pavment for the year ending 31st March, 2011
in respect of Demand No. 37-Elections.
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That a Supplementary sum not exceeding Rs. 177,77,67,000/- for
revenue expenditure and Rs. 352,20,00,000/- for capital expenditure
be granied to the Governor to defray charges that will come in the
course of payment for the year ending 31st March, 2011 in respect of
Demand No. 38-Public Heaith and Water Supply.

The mativn was carried.

Mr. Speaker: Question is—

‘That 2 Suppiementary sum not exceeding Ks. 41,69,99,000/- for revenue
expenditure be granted to the Governor to defray charges that wili
come in the course of payment for the year ending 3ist March, 2011
in respect of Demand No. 42-Administration of Justice.

The metion was carried.

Mr. Speaker: Question is—

Mr. Speaker : NéE
¢th September, 2010, "
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That a Supplementaty sum not exceeding Rs. 11,14,00,000/- for revenue
expenditure be granted to the Governot 0 defray charges that will
come in the course pfpavment for the year ending 31st March, 2011

47784n-H NS ~—HGP, Chd.




